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(b) what are the facts of this ‘dis-
covery of a mas-ive racke! regarding
the frai du'ent endorsements on im-
port lici nceg for certain banned and
centralized item:; and

(¢) whether (overnment propose
to condict simi ar probes of frauds,
etc., in uther offices of the CCI&E; if
not, what are tke reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF

SUPPLY (SHR] NIHAR RANJAN
LASKAR): (a) Yes, Sir.
W A4 sdebar e v @nnead
(c) Yes, Sir.
Statement

/ Deputy Collecior of Customs,Bom-
ay made a reference to the endorse-
ment made on six licences under
para 138 of the Imoprts Export Policy
in a joint weekly meeting with Ju.
Chief controller of Import and Ex-
ports, Bombay. The investigation
made by the Office of the Ji. Chief
Controller of Importg and  Exports,
Bombay revealed that in one out of
tha six-licences, the endorsements ap-
pearing thereon was a forgery and
was never give. by that office. Cus-
toms, Bombay v ere therefore, reques-
ted to refer bac : all such cases where
the goods wer in the process of
clearances, Thi; led to discovery of
some further fcrgeries. It was also
discovered that on some licences, en-
dorsements hdc been obtained from
Bombay office presenting forged letter
heads, Therefo e, inspection of cases
where endorsenentg under para 138
have been given in the last three
years, has beer ordered. So far ir-
regularities have been noticed in
about seventy cases. Out of these in
seven cases licences have bean can-
celleq after observing the prescribed
procedure. In another thirteen cases
orders suspending the operation  of
Jicences have buen issued and Show
Cause Notices :iven for cancellation.
Further investipations are in jrogress.
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to Questiong 62

Naocessary action in terms of the pro-
Visions of Impo™s (Control) Order,
1955, as amended, will be taken
Whereever warranted.

Proposed offer by Hindustan Aero-
Njutics Limited to Manufacture Air-
craft for Vayudoot Services

833. SHRI LAKHAN SINGH;:
SHRI ASHWANI KUMAR:

SHRI HARISHANKAR
BHABHRA:

W) the Minister of DEFENCE be
Pleased to state:

(a) whether it is a fact that the
Hindustan Aeronautics Limiled had
offered to manufacture a small air-
craft for Vayudoot services at a cost
of less than Rs. 2 crores for esch
alrcraft with a sitting capacity for
24 passengers; and

(b) if so, what were the reasons
Which weighed in favour of import-
ing the West German ‘Dornier’ air-
Craft for the purpose with a sitting
Capacity for 19 passengers at a cost
of about Rs. 350 crores in foreign ex-
change for 150 aircraft?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a) and
(b) A proposal was received from
Hindustan Aeronautics Limited in
July, 1981, for design and development
Of 3 30-seater passenger aircraft re-
duiring foreign assistance also in cer-
tain areas. A total time-frame of near-
1y 7 years was envisaged for the first
DProduction aireraft to roll out after
copmpletion of design and deve'op-
Ment of the aircraft. In view of the
Urgent requirements of Vaydoot as
well a- the Defence Services, a deci-
sion wag taken to induet the 19-Seater
Dornier aircraft and the first pro-
duction aireraft from HAL would roll
out from 1985-86. Design collabora-
tion for a 30-seater aircraft is also,
a part of the Agreement.
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The Detailed Project Report is un-
der preparation and the exact cost
including foreign exchange outge
with any degree of accuracy would
be known only thereafter.

Customs and other Duties paid on the
Aireraft donated to Shri Dhirendra
Brahmachari by Shri Swraj Paul

834. SHRI JAGDISH PRASAD
MATHUR: Will the Minisier of ¥IN-
ANCE be pleased to state:

(a) whether it is a fact that an
aircraft was donated by a nonresi-
dent Indian Shri Swraj Paul of the
CAPARO group of industries in UK.
to Shri Dhirendra Brahmachar: of
the Aparna Ashram; and

(b) if so, what were the customs
and otrar dutieg paid on the deal
with particulars of the aireraft and
its valug?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA): (a) and
(b) One 1980 mode’, Cessna P-337,
skymaster aircraft was donated by
Shri Swraj ‘Paul to Shri Dhirendra
Brahmachari of the Aparna Ashram
Sociely and was cleared against Cus-
tomg Clearance Permit number P/J/
30601 94 dated 12-2-81. The declared
value of the Aircraft was Rs. 19,40,417
and a total Customs duty of Rs.
3,25,324.45P was paid on the Aircraft.

.Indo-USSR Joint Space Progr:>mme.

835. SHRI JAGDISH [I'l.AsAD
MATHUR: Will the Minister of
DEFENCE be pleased to state;

(a) the progress made by the Ind-
ian Asironauts under training in the
Soviet Union for a joint space pro-
grammez with ‘he Suviet Astrenauts;
and

. (%) by when the space programme
is likely to commence?

[ FAJYA SABHA]

to. Questions 64_

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a)
Training of Indian cosmonauts in the
Soviet Union is progressing satisfae-
torily and according to schedule.

(b) The joint space flight 15 ex-
pected to take place in April, 1984.
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